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RAJYA SABHA 

friday, the 27th November, 1992/6 Agraha-

yatia, 1914 (Saka) 

The House met at eleven of the   clock. Mr. 
Chairman in the Chair. 

ORAL ANSWERS TO QUESTIONS 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI K. 
KAMALA KUMARI) : (a) and (b) No, Sir. 
However, a Bill was drafted in 1989 for 
prevention of begging. 

(c) The Government is examining various 
aspects of the rehabilitation of beggars. 
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Sir, the Bill was    actually prepared   in 1989.    
The Minister has said—rightly so —that it  
requires  reconsideration.    Resources also 
have to be mobilised.   In view of the 
alarming situation,    in view of the meagre  
arrangements    for    rehabilitation, 'by what 
time is. the Minister coming forward with a 
comprehensive Bill, in order |to remove this 
stigma—the hon. Minister himself has 
accepted that this is a stigma— on the society 
?   How soon is the Government coming up 
with this Bill ? 

 

 

SHRI H. HANUMANTHAPPA : Mr. 
Chairman, Sir, article 39 of the Constitution 
provides that 'the State shall, in particular, 
direct its policy towards securing that the 
health and strength of  workers, men and 
women, and the tender age of children are not 
abused and that . citizens are not forced by 
economic necessity to enter into avocations 
tinsuited to their age or strength.' 

The  hon.   Minister  has  also recognised 
the causes of beggary.   It can be   econo 
mic.   It can be social.   It can be religious. 
The situation  is  very alarming,    particu 
larly, when we see organised    gangs   ex 
ploiting young children for their purposes 
and forcing them into begging.    The pro 
blem  has   assumed    serious    proportions. 
Of course, already, in    15    States and   2 
Union Territories,  they  have    legislation 
and  they  are  also    undertaking    beggary 
relief programmes. But in the whole cou 
ntry, the number of people rehabilitated is 
just  14,000, when the number of beggars 
in the country is a    staggering 15   lakhs 
odd.      The    rehabilitation    arrangements 
are meagre. '  
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SHRI SUKOMAL SEN : Sir, the point is, 
this proposal to ban begging itself is an absurd 
thing in our country. Begging is there because 
of the impoverished masses. So, until and 
unless we make some economic progress, it is 
useless to ban begging. If the people are 
hungry, if they do not get food, they will beg. 

There is a law in our country prohibiting 
prostitution, yet some such thing is going on. 
Therefore, you cannot ban begging in our 
country. 

SHRI H. HANUMANTHAPPA : West 
Bengal has got the maximum beggars in our 
country. 

SHRI SUKOMAL SEN : You should be 
happy. 

 

MR. CHAIRMAN : The question is not of 
national begging, but individual begging. 

SHRI SUKOMAL SEN : I do not know 
what is the relation between begging and 
Kumari Mamata Banerjee's becoming Chief 
Minister. Anyway, begging is the result of the 
poor economic policy being pursued by the 
Government. Is the Government going to 
change it so that our country makes progress 
economically ? Also, when an Act is passed to 
ban begging, first of all it should be applied to 
the Union Finance Minister of the country 
who is going to various countries with a 
begging bowl. 

MR. CHAIRMAN : I am afraid, the 
question does not relate to the main question. 

SHRI V. NARAYANASAMY : Yon •top 
beggary in your  own state and then you come 
to other areas. (Interruptions). 

MR. CHAIRMAN : The question is not 
really relevant.    Yes, Mr. Sehu. 

SHRI SUKOMAL SEN : The second part of 
my question may not be relevant, but what 
about the first part ? 

 
MR. CHAIRMAN : This question does not 

arise. 

SHRI SUKOMAL SEN : But the first part of 
my question is relevant. He must reply to that. 

(Interruptions}. 
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MR.   CHAIRMAN   :    Please    conclude 
your question, 

 

 

SHRI MURASOLI MARAN : Sir, 
prohibition of begging by legislation alone will 
not solve the problem. During the DMK 
regime in Tamil Nadu, we had created many 
Iravalar Warns—rehabilitation centres. So, 
what we have to do is, besides legislation we 
should create rehabilitation centres for the 
beggars so that we can teach them some skills 
with the result that they may not go in for 
begging. Will the hon. Minister come forward 
to create rehabilitation centres in all the States 
? And the amount he wanted, that is, Rs. 2 
crores, is a paltry sum. So, will he fight for 
more funds and will he also light for creating 
more rehabilitn-tion centres in all the States ? 

SHRI SITARAM KESRI : Sir, I would like 
to inform the hon. Member that in (he 
different States there are rehabilitation centres 
for beggars, and in almost 15 States they are 
there. There is one in Delhi also. Altogether 
105 centres are running under the State 
Governments and the Union Territories. The 
accommodation is for 21,070, and already 
accommodated is 16,128. This is why I have 
requested the Planning Commission that we 
should be given allocation so that I can help 
them also to run the relief centres for beggars. 


